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; W95 Apeea/aa. /s tg=1/2016-17 —ar<T "qur FrafE=mes afafaaw, 2008 (2008

T 2297) =T &TT 47 (1) TT T&T ARRAT T TN FXd gU AT il Faare Tl & gaaref T &Ham
STaT g

ATIAT
(4T 29 =)
fatr2(1)
[FTIRTET T 7 HheT 7. $H12016-35-16 <141 22.07.2016]
2 (1) & T TI6T Tk THIAT FIET AqLITHT AT HATET TG, TLAT ATasT+1h TLTEA, THAr T T20Tg

TATHT & & | AGHT AT dF § F7 qgl a0l % G § fAier grr arzg F@as o [y B
ST

Ford #T e e d9er 7 ot Rt of =7f=F it T 781 #3ar1 g, 97 98 UF 90 G99 F qR 7 F7 G 2
2015 T sreATaer 17
[FTEFRT TRYT g% . #7.7. 2015-31-28 f&771% 26-06-2015 % Tgd]
[GR4T 1.9, 2016-37-05 [371% 22-12-2016 % T&q]
LTI | 3 % 10 grat 6 forw 3afEerdt £ s frafaemes e i amest # safiq 2 % ooy

1. ST, SRS, HIHATE, Thihd, AT & o0 T FHee & o =gman GEr f awatas
TEAT AT fam &t areqfass Gear 90 FRITIUF THET F S SHEde, AT &1 9097 30 = F

2942 Gl/2017 (1)
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10.

11.

12.
13.

14.

FET FARTLATAT THTE | 10 5 | FH7 T2l 2111
AT 0 aY FATA 37 v wiatefat § Fefaa €9 8 & Sk & 9w o=7 =i

suferfa s wear it sreena ® iR frar srosm 10 & srfers fa=et a6 Bt oft e a2t
AT ATl T IH FEAT 3 [T Aqaieerd Ta|

St 7t (sTet aat Raifia BT @ ) & fBEr wanSteesa % oo o w@r s aquftaa Heaa G
ST

g i feaw #1 3 gt § e G srarn 2, staiq @ted a9 7 e 79 9 A g uE a7 §
TF AT = AT ATARNE F&T AT TE AT Frae % forw srqufeaa 8, a7 a8 O 97 & (o7 srqufesrd w2,
AT g g o ¥ STl =@ &

AT Tt fersafaames & sia-smves airarst (FEia o sATagiiis) #§ Iutera g & forg a+t e &
Iufeafa & #9 T F7 85% Iufeafa a5 weAt =Argul Suftafa it 7oMT F oo fwe-siw i e sifaa-
Free frgia T aferstt it rerd i a7 15 &7 gger g

IR T =R ITAAqT Fael GHEe § T Hd (@l & ATHTE T0ET A ST A0, FeATedt a7 fFwg-are
F T | T

TG AT =T TETAAT TTH FIA ATl G % (o7 IFa ufeAfa it sraesavat a1 Tl g

aftatera geam/faafaemea/asa/za F o sfates aeasa afafateat § anr o arer sm=/staarRars,
e TrAATRIaret, FEAT, At F oo §, gataa Foq Aeas/Aatad e g ft 3t aqata & g
TR Et rfege feT STToem; UH gt i Ae § ool wr Rt 3w 10% B ST F et wer § anr
A = forT "= STuem

T TRt BT T 85% T FH AT 75% SURATT F a¥ra T@T g, F9 F=fhedr, o a7 et ster Freon
I, T % AR /game Fr Iufeafa i F311 #7 Feea w2 F7 afeewr g suata # fow [aiia qess
T

et oft aiefeata & 75% & &7 IUTEAT 21 T3l &AT Agl 2Tl UF B AT 75% o FF Iurefd g, 59
fFrafEamem % s dawer oher foraa f saata 780 & STt s snrer a7 # S sremta qgr &
STORI/ZE "Sh-3H-FeS IS0 & HIH o &9 H {ET STOAT AT ow7er Seafors ad § srqot @ &7 rga i
AEAGAFAT FH/AEFA H omf¥e 2 ¥ 95, 39 )i) freafEemes g Maiha aeaw & g% 5 o
FISHALT e T AT HIAT 20T, (i) T a1 6T & Hafaq 957 F orT §35e gk 7 qard FHAT g
STET a8 U STEY HHEe el T8 8 3Y )iil) aTed F9as § 07 AqATT TTaHeT TH FeAT Aqaaei=TH o
FIE ST ARt AT ST

ST, TH AT &7 feger AT i Fahrar o forae it sraafa 2

gt sres & ohar e w1 9o & o ag Foa Feers/am=rd & S gef/(i) ast =t 5
Iufeata e, i (i) 39 Fenfaat £ saffata e s sufeafa & @ e $9 &1 rae w7d
- FEFH & [0 FT-AT - THATHA % TEA § FH T FH 14 79 92 I7 o a0 & A9
et foram o aear 81 gfer fose ST 921 o STosr =7 39 swfieamt & "¢y o g O o s,
e AT F2 FT AFTFHAT 7, ATehe Suterfa & o Fieaaee ek H1 qar dal 647 g

STET e IFHEATT 319 T F et off FFreor &, ue reqfors a & "ex §, Foe  Fgersw/fiteae #r forfea
AT & qed, UF Yia airer s v =fema & a1, ‘9% =9 @29 9ar €, UH SHiEar S9aiy d8wes
T [T | AT 3T THEEL T [EATT SHAOTH/TFIG FEATH 1 ATTHAH 3 TG & AT 6T & ontHe g 6t
FATT &T TS g WY 9g aTI6l & 0T UF JHET QT F7 oFT IFEHT § oarae g F 98, 39 (i)
Frafaemea g MuiRa seraa § 9% F o fieaqae goF F7 [ w247 R, (i) vF a7 5 &
AT T % foIT HHEey god &1 SWIATT FAT T STgi a8 UF ALY HHEEL T T8 8 oM (jii) I FeAr




[9mT HI-'vs 4] HRA <hT ASTA 2 STHIEROT 3

ATSH FHAL & TF STLATT T [ ST ASTHAL F99 AT Hag T AT HT9T FEAFH o deqed | Ti 3,
FeTT | o & I18 6T & [+ * forw srufar At &7 SITusth| stewe % forw #r8 srqary /gt s "
2017 1 sreareer 01

[FEFET afiue Hed, TasHT 2016-37-08 fadiF 22.12.2016]

A A R 2 O e 1 2 M 0 e LA s e T s = O LG OO s T s W 2 O 2 L G 1

GRS ER IR

1.
2.

asft FwTAFRAT o oI stiafia e o forT =[aaw 918 |edT 981 g

asft .5, Frawt F forg, s frgia/smagthia g F o sfesraw s 100 3+ givr, w30 s
e gears & forg givr o fEratemmers aftar % forw 70 =i g

aft 9ISt wrdwaT & o, s Rrgia/smagtia 9T & forw stdsraw si® 100 =i givr, 5ed & 40 i
AT Fediad & oI g oY farata=mes 9¥eT & forw 60 i gl

SULIH AH-3T TIoFe a%, Hae, THFTAT SeaiaT oY fOvare weaas T TR (THuadd) 9% @n]
SEUERI

.S, e A1 ST FEFAT F FEia 931 # o Siq e siawa & geh-are HHrar gnm:

PEIRIDIC]

1 90% & 9T FT Iutearfa 5
2 TATHT AT 5
3 FEAT T - 2 T JHFET 10
4 ST AHTSAHL - 2 T THFT 5
5 g & gt - 1 afT T 5

T 30

4T S

1 90% T 9T FiT Iuteerfa 5
2 TATHTT AT 5
3 FEIT T - 2 T JHFT 10
4 SRS HTEAHE - 2 T JHFT 10
5 g & AghReat - 1 afT T 10

F 40




4
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6. LS. ST .S Frwdl & Sedwer TR & forg Siafe qeaiswd’ 7 gesh-a1 MAaTd HHErqar g

T ST TR
1 90% & uv #fY 3ufeata 5
2 AT AT 5
3 SETerTET/ATR et /et Fw (AT it qorer, sfverg e | 20
i orerT, fEraT arare afe)
3T 30
6 5. Fwrrw
1 90% & < #fiY sufearfa 5
2 TATHTT AT 5
3 STATLITAT/FTH AT STFea/e= w14 (AT i qora, siferg wae | 30

T urerT, fEaT arare ate)

A 40

AT FUH/AaG TR F TR T T AqF qearwT & @ geht, Faw w7 F e
T, AT SATSAHE ST THE AATSAHE & HIAFHT il Tgol & grad FeAT ATgU/ATE TFH AT
TF | ATF BT SAAE SAHAT 6 (HeT (AT T2 o [T AT &, AT 3T =qedh 6 o0
SR H I, AEATHT (AT ST ATR U

FITA T3 TS TF AT U | SATer ST Dl STHIT AT FeleAT AT TRt T TP SIS § AR o 6
FIEU FHAT TLHAT AT TF AT AATEAHE AT AG/FHTTATAT FATAT HI FLAT §, a7 ATAT
FOH/Aag HEITH UF (AT e AT qEequr A7 ARRIT AATSAHE AT FT Thal & TET ®
=T &7 g=AT &% Jgq/IET BT & (o0 A/ahenT FAT0, At s off = e § et ofF
STERTE T ITAT AGT FT

ALY FUE/HaE TEAH F ASUHAT Hl Aqw TS Sihl, TeF-aT¢ % dqq1Ee IT A AATIA
THATEAT ST T STATHAT T, ST &1 TLEA AT SAHTSAHE AT (hT ST &1 HHEeL & ofd |
AAATSA TTATEAT FT [=T FST2 & TAT AT AT(RU| IR & HATed AT THEEL 6 o § T
T ST @it ferafaemers adreTstt & I 2 F T2l

T § TS TLATAN & YA g1 T I F 77 F F:0 14 27 ugar fFenfa=i £ st oo
AEUHY FIE/HaG TEATT % AT A dE | TH7 FRISI 6 ST Fhiold FALTA SHAT 3
Tefda fFo S AR 8T Taa ARt T W& AT 79T F FIOT SAANE SFHAT S+
TATAAT F I | FTAT F AITIET ITH 2 8, U Jqret & 3t=ra = G s =nfgu i




[9mT HI-'vs 4] HRA <hT ASTA 2 STHIEROT 5

10.

TATTAT T ACTAG F ATATSH ATHAGT | S FIAT ATGU| AT SAHAT 3 6 6 A8 &
T STqW SHEeT THETsl ¥ %7 § %7 7 &9 98 [T AT 7 9, S\ s a1e 3% 50 g0
giar| TRt oY 1o = st s st ® aiEde & o s sy Al AT ST, 39 a1
H TR @ ST

ATSH FTAAT F ASTRY G AT Halg TEATT FIT Rt AT F877 Frefy f=ere &rm a7 91 & forg
AT HoATHA 3 o TEERTE o HATAT G ATHAET o FH T THAT TATIA FT AL & T 9T1h
grf RS 3 fe-3uras & i #, va viaser dqa™ a3 T STosm i geqfa 1 7g e
T T AfereRTT g o 39 e & forT strafeh sieheteT sish AT TSI AT =2 a7 "eadi o
o Rl o7 & &9 # 981 U9 [0 70 | 5 dag 91 A uHg § @ & o |§f saart
T

Tg deATeer 01.08.2017 | TATAT gNIT | g ol off qEadl sreameery/AfF=m/aias Mt &
AT ATHAT & [LERIL 6 Gag § (FIAT AT A2 FHA, IS FI 8l "

2017 T 31eq1e9r 02
[FTHFET IRWE e, TAsdT 2016-37-09 297 22.12.2016]

ATSUHY H9E AT Hg GEATAT 6 BIAT 6 SAAATHT Kl FATINT FeA AT TEATILT

rafE=mas & A & dae | AT T AATHATHS FTLATe | Farerd gt ofhat, Fodrd § [iga g
ST-FATT T AREAT T SATIHAT & Td AL & (&A1, TF AUAT F99 & [9F F I8 AqTETe =T,

FHFAER AT fafa=ma & &= & dAq~a & & e 97 30 i & e &t srafyr & o g i et
T T 9Tf<h gRIT| FAeae % F & 97 TRe & Joare gaariaerd 3 afe g 1 Aeaw 30 &= & omr

FerT U, a1 [eers 30-fRawta @ty i qwrte & g5 FAufd it @ ATHIET ITH HATTHF ATd i 39~

FATTT TF T % [Aedad &l T F THaT § FL M9 R Tad qiih | 61 797 27 Feaq & a8 uF
T T TATAT e e Rafa % arasE var & § Awa w@rg

U AEURT FO9 F Fgesd #1 1,000/~ THT F AfAF T JAAT w0 £ o g Fetae f e =
FreraH 3T T eroeret F forw v = gl

U HicSl AT TF HeATF & AT & (@G0T § AT Y TATEATHT Feare d garad auft erfeam
Frafaamer g aaTy T8 T T2 {EAT F THE/HEE & THE § €9 § FATefa g

U Helg FiorST/FeT 7 U g fAeafaemes a8er % d@=raq ar Bt s BeafEemer £ wfafate & auax
Freafammer & srematass srfaer &= & o Srua, siw ag Gt oft =9 3 stefte g S \rere srieer g
FTIT ST qhaT g ferafaemea 7 sqemadsadr, gAaer A1 fafa=nad & U S & AqaTad &1 Uar &1
T % forw famm)

oG AT TG Fiorsl/HET & TG Aeferiad Fnmet & & fft fF =2f<s 71 g1 91 2

IEEER]

[GA=ALE]

Sy smafer % forw =

TATAT FIAST/HEATT H LTI F ITSTHH | T F o0 7497 F:7A7

FIAST/ZEEN S FIT 9T T ZTATATE § T9T % o7 q4121)

BIAG T AT HITAT FT AT

AT F s fAfde orfer & for sraer

No gk~ owd-=

. T FEAT o TETATATA/THE Tl T H] T T F Tgol 36 a3 i G Hl &< I AATHAT % &7

H AT AT ATRTN B () T HEATAT B 6 (70 UF TATH ATE & 1< H AT ST 72T ¢ ¥ =7 a8
& AFATAEA I =T AT 8, ST 1 (1) A A & A7 ST g 2|
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1. i
IR # 9% 5 7 U A7 feed Fwr war a

. et <ft == 3 B g BT o SR T ared A1 forfaa ar T st &
ZTRT, STT SATAEAT & ATT HAGTE FIAT, SAAGT HLAT AT IHAT HATAT FLdAT, Teh AT
RIREIE R ER-{Ra]

q. ToreT ot &1 AT FrE g7 SThed, FoATs, ATETa AT AATASTHE THETT T HIET a7 et
ot 7o 2 & o1 fy srex =0 & s 3 swereR =T FA A garaEn g, S GRT o g AT e
FTT IUEAT AT ST Aafafet § i 21 w2 2

T, Toreft off =T 7 A2 TET FF FIA FT AW FLAT ST UAT BT AT GISTHH | Aal FT A
e ot &1 AT Tor w7 A1 AT A7 et GG A F®T AT AT g, arh IF avg &
TATGST AT AT AAGLT 9¥ TTAHe THTF T2 T ¢ 7 et off 577 g1t

T, et afvg g gy Gt oft e S Gt oft o s i Rt s afafafer £ Jar 2,
TS AT T F2aT Bl

T et =afer = TRt | % J9g &7 Ao F1at w1 @ F & o her A T e g A
FATSA T LTI FIATI

. ot Stae gt o T oft el ar gt g uF Fatgen ar BT s g a7 qeawh 2T v
EIEREEIRIp IS

. T off T % T AR T A 99 TH: A qAAGIY, THANE g0, Few AT, A&
AT ST FeAl, T, ATIE THATT IT TTEST AT ATk & o0 T off o= =ay i a5y
Fd/

. AT AT 9T5a1T, SHA, TTE, ATASTAE TTATAT & Fheft off 71 a1 e, S foga a7 Gl s
I & AARAAT | o6 &7 § 7 [ICHT 9 7 907 @ | @Fa sz, &Fa a1 g@g | &+
AT AT AT 2hm

TH FLATET F 3297  Torw, IR o forw ofies, foreft off sref, srvrmer = TR0 3 IohaT o ST IEeT g

2.

w

&

TRt T =7 # YR, AT AqeTEAAdr w1 TS FAT g, T AT et Aty ® 9w # a1 @

Toreft ot T FiersTi/AeaT=t T a1 & Rt ofF o § #2re @ Afvg 21

Tg gites agd, Feod!, RUTCHEH F TH@, Arsuwyg F09 F fAeersi ofiv dag FiasTl/HeTaT % TeTaTeaTTht
FT FAS GIIT ATeh LT o FAL &l el o (70 FHT AT9TF FaH ISTT ATU| VAT Fd H ARAQT Fochox i
FHT F =T | AT SATOATI

AEUHAT FUE AT Hag Fiasii/aeamr & Sifaaa & Feas F 99 39 a3 F [de S &3 & I %
TAL T A 6 (T 21 FahaT g FF gived arSq, dh7 o 39T &yt 1 vt Sreaeriat siaw i ot
g

IRMwT, gitee are, Hawedl, ASURY FOT AT Hag Hicroi/HeATAT & AN F gt it Bt oft ST
T 9% Ry 09 % Heers a1 arard it vw R s w7 F o aokter #ars it S uE g9
FHIAST/FEAT, ST T3 ATHAT FT THAT &, ST AN 00 TEAT o0l ST T ST T2 AT 61 THid § a0 g0 & I1Tera
TRT ¥ aeft TR wrwet FU Uk vy o % datdd ek ar Uk Hgag wtesy/derT & S g
TIRIEETY, AR FT TehTe Frad AT SITuam

U AEUHY FO9 % 9 AT U Ga5 FlAST/FeAT & T, A7 q qr6ar g1, oft TR & B off
HEAT § UF TG4 T ST L THaT 2

IR # v g =weAr smuwy F w@hate 32 (3) # AR feam siv sex 4=t % forw areft 9rar A 8 S =
STEATAT o AT FTAT 1 YT 0T 3T "




[9mT HI-'vs 4] HRA <hT ASTA 2 STHIEROT 7

e ALAT-AAT "Gt F Aqema § Thrfora afeEar (w3 5 (oocv) ®fEemT 32 @i 33) F Arer qer T v
ATeEEAT 12 7, 200 9 F A | 76 F¥ 572 & AqHL, TH Heeq &7 a7 147 2

2017 T sreATeer 03
[FTIFTT 7w 7 §Fed 71 61 2016-37-10 & 22.12.2016 1]
ATSTHT F9E % AL & o707 el A= |igar
1. Tg AMATY AT ASTRY FFIH & AT AT 9T AR GHAT, AT T Hlgdl & A g F Tgl AT 39% d18
AT 21, 37T FOH & S(TT AT IF ATZT Al THT FeAT I AT g
2. AEUHY FOH F AT AT FIAT F TG, AT A Ao ar & foro P et § 9 G A
Treret 2
1. et ot =7 & 3R

2. et o TohTe 7 AT Scfied S saH oTfee ghm:

TR A TEqA/3M, oY F A e feeaforr, sEifea ga, 9T wer, ofie ¥ 3 et
T ToreTe AT AT AT AT TR AHHE AT Aoz A1 qagel /AT feea o

3.33-ART 1 s sEgr At G aedht ¥ g, At = F awesniGE F AT we
ERERIR

4. FATYETT, ST IT S ATAAT T&T FIAT T BTAT IT HHATILAT 6 A1 JLgHT T&T Fe ATl

5. GACATER TATSAT, TS AT AT TG TETAT T Had HLAT AT T@AT

6. TSI &= | gHITT FHIAT

7.0 % FeAl | omtae

8. AT gaorar w1 g off F

0. frafemmerT & T off wafr i afoaueaq a1 sMtesga samaeer a1 featEemas & B off
FHATE FT Ffa)

10. AT AlE ®F, AAAT, TASITET, AT 37 Ta4 9%, i Grafaenes & gor F#9¢ & aatdasa

AT T A=A

1. FATHEH, TEARTALT, TTRTLATAT, FTALTATS, e i, TSAE, FIeed AT HATAT 6 THISHAT

FTHHTST H ATYT IqT FI 3T FTT ITH F2F 3 FHL7|

11. frataame a1 fraftemes 5 &R & s O w998 7 s somesEE,  SOHTeeEE,
TTHTASTA S AT GHETTOT FTHT FHT IR Fe |

12, TeR SR e FEqEt & afen afgd ity Far F wsft Fot
Tt T F TATEHIL T el ST Toh Td qheh & FHILTATH, T, FLTERT, 96 TI9, AT85
T A AT, AT ATATAT AT THRATH, IT 20k et ofF forerar, S amwrer srerforen i
T T T ATfErT e & faeataame &1 g 9 S fEeafa=mes & srfeemr, 96 =i
AT FHATAT IS FAAT HT HadgT Fed H THhd 8, ST AT A Far e & o
FAATH ST STTHRTT Tl T Fd g

13.  T37re % 90T 3 w9 H FATT, SATARTE S ST FTATA AT TSR FHLATI
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Tt T % TEH ST A & (Hedrd gu, Har #3d aT <& &7 T894, Tadl 1 5T, [

14.

15.

16.
17.

18.
19.
20.

21.

22.

23.

24,

25.

26.

27.
28.
29.
30.

SAH o ST, @ ZSATA T GG A7 &Y 3aq ¢ erafaaneg & aEsas g wir =
AT 2

HfZ9m & arq FwAT A7 "@aw f{RAT 7 TegE GR@d fevde uw o avnit F owwrea/arEaT &
reatammer, =1 T o = = =t F a9, 91 Geateremeatrdt sfeerdy, g ar aw =t F
TEATH IT TEATH e o 42 9 |

Frafaeme & gafaq afers a1 sTqemaaTEs aTHal & dag # e §f Teitas 31 o argds T T
T ATATI

Frsafaamer &t Tt ot avg & Tod THOT I AT TAT AR T T FIATI

TEATE T 7 faratamnerd F afderal & a1 gEars weAT, Siawqr, feataenes /9wy (39 a1 9=a),
FTEATAST ST ATH@T T FETANT HIAT, TBI Tl FIEAT, TAT FHIAT, STATAT T [T, TR, TR
v ot ot 9vg & T2 F2 # Aresy At aunht a1 qEawra i qEast, T, aEere ar G
AT FTAAT F AATIFT BIETRIAT T FoalT

Frafemmem a7 Bt ot =af=s & gataa aiasfe gaf it T
Foreft o ot & srgf=ra |TeaT T ITANT FLAT 37T =T TEHAT-Ha 9 STaerewadT

TRATSHETAN, FTF T 3T AFTIHE AT 6 U B8 & &9 § ST FT T6qd 9 § A fcas®
T H T

FIATET & FHL AT T aer Trafaemer & aiay sfiv sfasa afemrgor siw gaatddr i gt &
START T % FEATATE % FHL AT 7T SRTRT T2 ATTIFHT FootT|

| | Fet off =t % stasa yaor § a7 Bl ff =afe g givea afga Rreateemeas & ahew 5
et oft IRE0 3 It ol H 0 AT F1ST FLATI

TE T F IFTeA & (O Foq § anfier T2 g o a¢ sfferer % a7 ggt o sy

T ITTAHT T TF AT 6 (o7 FFTE ST, ST ATATT % THT § T FFIE F aTa? ATl
TE, TS Hd, BIA-ZA-ATSH A AT TIAAT F 27T F7 I T F:7 Tt AT a0 21

A FHL, TEARTAAT, TARTLATATA, FTAATATA, FTATATH, TSAST AT K § I=a [rar qai aarw

TG

ZTY AT ATAT 9 g4 97 A~ AT
ST 3 1S g

S % A F q&d Fle AT AT

THT-THT 9T FATT AT T o= s qriernrs grn S o a0 fet [Heer & | sqamas T@t
ERIRIRIE]

= wreel =T "@iRar & Gt oft STaene #T Soeu wA AT g AEUAY F IS FA b
TEq ATATHATHS FLATS % (70 IALEET RTTI

RSl A Gigar it U I FErateames & oA g9 & T80T AT ST 61 TA97 T o 1 FS{T
STET ATRTI Taer it ThFiT F a9 95 F el A= |@f2ar it UF =g =i i
Erafammer % = w T + oo gem”




[9m -TvE 4]

HRA <hT ASTA 2 STHIEROT

2017 I sreA1ee 04
[RSERITea sl 71 £ 2016-37-12 3= 22.12.2016 #]
IT TETHTETE % 92 % fore st R
1 g AT ATH 3T TEIHRTETE
2 PRIl 2
3 FfTeRTor Srerfore o=, qUE U
4 ELEEIGE fieft 3 - =. 5600 - 39100 TSHT - % 8000

ot @reafae % =9 # o= a1 i q91 g %
1% 9,000 4T F USHHT F forw a7 g, It g5am™
F T HATISIAF T F 7

FATAIA I FAAT I FAT IS 8

qaTSd % ATHS | AT F gTeT

ey st 3 forT s v

50 a9 & ATEF Al (TN ATHAT H FATT ZT
2 99 TF RAEaasETdig)

et et & foro =< Siferw T
I AT

AFTITF:

(%)

AT AH/gAAT ASm/aEEstwor GEE
7 FH F FH 55% &l (AT UF T9qT UT) F
qrT q9He ATEAAE U T FadheaT &
FFEFT F AE F qIT AAR T
FeTaie e # \rawme =B

(@)TSET AT SET FRT AqETed T o
USTET GTET TSI o o0 srforg ATga<y A1ed
T TS ITAAT AT (TAEET) § TRAAT| gTeAiTeh,
T S

IETEaml &1 fro=st § qerEa B = gl
AT AEH/AEAT AEE/SET BEe '
e B i I U R e o e e 2 s e e i
& AT

(M) TF Fearg AT e reafEEmem ar uw
AEATSUH, SATSHATSET AT UAMEET AT Fg ALHT
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INDIAN MARITIME UNIVERSITY
NOTIFICATION
Chennai, 3rd May, 2017

No. IMU/HQ/ADM/Notification/2016-17.—In exercise of the powers conferred by Section 47(1) of the Indian
Maritime University Act 2008 (22 of 2008), the following Notifications are published for general information:

The Schedule
(See Sec 29)
Statute 2(1)
[Executive Council resolution no. EC 2016-35-16 dated 22.07.2016]

“2 (1).The Vice-Chancellor shall be appointed by the Visitor from a panel of not less than three persons having
experience in the field of human resource management, maritime, public administration, marine or port
administration, recommended by a Committee as constituted under clause (2);

Provided that if the Visitor does not approve of any of the persons included in the panel, he may call for
a fresh panel.”

Ordinance 17 of 2015
[Executive Council resolution No.EC 2015-31-28 dated 26-06-2015]
andamended vide EC 2016-37-05dated 22.12.2016]

“Attendance Requirement for Students to appear in University Examinations and Norms for regulating
Break in Studies.

1. The minimum number of working days for each semester i.e. the actual number of days for holding lectures,
tutorials, seminars, practicals, etc., shall be 90. On an average during a semester, the lecture hours shall be not
less than 30 hours a week, and practicals, parade, fall-in-line, field work, industry visits, library and computer
lab shall be not less than 10 hours a week.

2. Students should attend all the classes and other activities regularly and punctually.

3. Attendance shall be marked at the beginning of each class. Students coming late to any class by more than 10
minutes will be marked absent for that period.

4.  Students coming to class/practicals without proper uniform (wherever uniform has been prescribed) will be
marked absent.
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10.

11.

12.
13.

14

Each working day is divided into two sessions, i.e. the forenoon session and the afternoon session. If a
student is absent for a single lecture hour or practical class or parade or fall-in-line in a session, he shall be
marked absent for the entire session, i.e. he will lose half a day’s attendance.

All students must put in a minimum of 85% of attendance in order to appear in the end-semester examinations
(Theory and Practical) of the Indian Maritime University. The cut-off date for the calculation of attendance
shall be the date 15 days prior to the date of commencement of the end-semester theory paper examinations.

The minimum percentage of attendance should be calculated only in terms of the total working days in the
semester and not in terms of classes or subject-wise.

A higher percentage of attendance may be required for a student who is in receipt of scholarship or other
assistance.

Students representing the affiliated Institute/University/State/Country in extra-curricular activity
meets/competitions, sports competitions, seminars, etc., with the proper permission of the Campus
Director/Principal concerned shall not be marked absent; such students shall be deemed to have attended the
classes subject to a ceiling of 10% of the total working days in the semester.

If a student has put in less than 85% but above or equal to 75% of attendance, owing to reasons such as
medical, bereavement or any other, the Campus Director/Principal is empowered to condone the shortage of
attendance subject to the collection of the prescribed Condonation Fee for Attendance.

There will be no condonation of attendance below 75% under any circumstances whatsoever. A student who
has put in less than 75% attendance will not be permitted to write the university’s end-semester examination
and will not be permitted to move to the next semester. It will be treated as a case of ‘Break-in-Studies’ and
he will be required to repeat the incomplete semester in the next academic year. Before rejoining the
Programme, he must pay (i) the Condonation Fee for Break in Studies as prescribed by the University, (ii)
pay the Semester Fees for the concerned semester once again where he is repeating an incomplete semester,
and (iii) obtain prior permission from the Vice Chancellor. No requests for ratification will be entertained.

However, such students are permitted to write the arrear examinations of previous semesters.

It shall be the responsibility of the Campus Director/Principal to send to the Controller of Examinations in the
prescribed format (i) the Attendance Particulars of all the students, and (ii) the Attendance Particulars of
students who are eligible for and have paid the Condonation Fee for Attendance — separately for each
Programme — at least 14 days before the commencement of the examinations or such other date as may be
prescribed. Hall tickets will not be issued or the results will be withheld in respect of candidates who are
required to pay but have not paid the Condonation Fee for Attendance.

. Where a candidate withdraws on his own, for any reason, in the middle of an academic year, under written

intimation to the Campus Director/Principal concerned with a copy marked to the Controller of Examinations,
in order to take a ‘Break in Studies’, such candidate will be permitted to rejoin the same Campus/affiliated
institute within a maximum period of 3 years at the beginning of the incomplete semester or at the beginning
of the next semester if he had completed a semester at the time of withdrawal. Before rejoining the
Programme, he must pay (i) the Condonation Fee for Break in Studies as prescribed by the University, (ii)
pay the Semester Fees for the concerned semester once again where he is repeating an incomplete semester,
and (iii) obtain prior permission from the Vice Chancellor. Provided however that where the IMU Campus or
the affiliated institute or the concerned Programme is no longer in existence, permission will not be given to
rejoin after the Break in Studies. No requests for ratification will be entertained”.

Ordinance 0lof 2017
[Executive Council resolution No.EC 2016-37-08 dated 22.12.2016]

“Ordinance prescribing the procedure of Internal Assessment of Practical and Theory papers for the various

programmes conducted by IMU
There will be no minimum pass mark for Internal Assessment for all programmes.

For all U.G programmes, the maximum marks for each theory/practical paper will be 100 marks, out of which

30 marks will be for Internal Assessment and 70 marks for University Examination.

For all P.G programmes, the maximum marks for each theory/practical paper will be 100 marks, out of which

40 marks will be for Internal Assessment and 60 marks for University Examination.

The above break-up will not apply to Project Work, Dissertation, Summer Internship and Shipboard

Structured Training Programme (SSTP).
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5. The component-wise breakup of the ‘Internal Assessment’ for the Theory papers of U.G and P.G programmes
shall be as follows:

U.G Programmes

S.No. Component Marks

1 Attendance above 90% 5

2 General Discipline 5

3 Class Tests - 2 per semester 10

4 Individual Assignments — 2 per semester 5

5 Group Assignments — 1 per semester 5
Total 30

P.G. Programmes

S.No. Component Marks

1 Attendance above 90% 5

2 General Discipline 5

3 Class Tests: 2 per semester 10

4 Individual Assignments — 2 per semester 10

5 Group Assignments — 1 per semester 10
Total 40

6. The component-wise breakup of the ‘Internal Assessment’ for the Practical papers of U.G and P.G

programmes shall be as follows:

U.G. Programmes

S.No. Component Marks
1 Attendance above 90% 5
2 General Discipline 5
3 Lab/Workshop Practice/Field Work [quality of outturn, quality of record | 20
keeping, viva voce etc.]
Total 30
P.G. Programmes
S.No. Component Marks
1 Attendance above 90% 5
2 General Discipline 5
3 Lab/Workshop Practice/Field Work [quality of outturn, quality of record | 30
keeping, viva voce etc.]
Total 40

7. The IMU Campus/Affiliated Institute must preferably notify the schedule of the various components of
Internal Assessment, especially Class test, Individual Assignments and Group Assignment well in advance. If
one or more students are absent for a particular component of Internal Assessment, he should be awarded to zero
marks for that component.
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Provided that if one or more students were to miss a Class Test or an Individual Assignment or Lab/Workshop
classes owing to illness or accident or participation in any national event, the IMU Campus/Affiliated Institute
may conduct a special Class Test or Individual Assignment or Lab/Workshop classes for such student(s) within
the same semester under intimation to the Controller of Examinations, but no student shall claim any right in
this regard.

8. The IMU Campus/Affiliated Institute will be required to make online entries in IMU’s website of the Internal
Assessment marks,component-wise, as soon as the tests or assignments are conducted. Bunching of online
entries towards the end of the semester should be strictly avoided. Marks relating to attendance shall be entered
at the end of the semester but before the commencement of the University examinations.

9. The finally compiled Internal Assessment marks of all the papers should be displayed in the common Notice
Board of the IMU Campus/Affiliated Institute for the information of the students at least 14 days before the date
of commencement of the end-semester examinations. Where representations are received from the students
about mistakes in Internal Assessment marks due to wrongful data entry or otherwise, such requests should be
given due consideration and the mistakes should be corrected in IMU’s online records. Such editing of the
Internal Assessment marks should be completed at least 7 days before the end-semester examinations, after
which they shall be frozen. No requests for change in the Internal Assessment marks on any ground whatsoever
will be entertained thereafter.

10. The Vice Chancellor shall have the power to order a random sample verificationof the original records relating
to the award of Internal Assessment marks by an IMU Campus or Affiliated Institute for a particular paper or
papers at any point of time. In the event of non-production of records, an adverse inference shall be drawn and
the Vice Chancellor shall have the right to order that the Internal Assessment marks for that paper or papers or
component or components for which records have not been produced as zero. The defaulting Affiliated Institute
shall also be liable for disaffiliation from IMU.

11. This Ordinance shall take effect from 01.08.2017. It shall override the regulations, if any, pertaining to the
award of Internal Assessment marks in any previous Ordinances/Regulations/Circular Instructions.”

Ordinance 02 of 2017
[Executive Council resolution No.EC 2016-37-09 dated 22.12.2016]
“Ordinance governing the Discipline of Students of IMU Campuses and Affiliated Institutes

All powers relating to discipline and disciplinary action in relation to students of the University shall vest in
the Vice-Chancellor.

Without prejudice to the generality of the Vice Chancellor’s powers, a Director of an IMU Campus shall have
the power to suspend a student for a period not exceeding 30 days on grounds of indiscipline, misconduct or acts
unbecoming of a student of the University under immediate intimation to the Registrar along with the reasons for
suspension.

Provided that if the suspension of the student is to be extended beyond 30 days, the Director shall obtain the
previous approval of the Vice Chancellor before the expiry of the 30-day period.

Provided further that the Vice Chancellor may revoke the suspension of a student if done wrongfully by the
Director, or place a student under suspension if the Director has failed to do so in spite of the situation warranting
the same.

A Director of an IMU Campus shall also have powers to levy fine not exceeding Rs. 1,000/- for lesser
offences committed by a student not warranting suspension.

All powers relating to the discipline and disciplinary action concerning students of a College or an Institution
not maintained by the University shall vest in the Principal/Head of the Institution as the case may be.

A student of an Affiliated College/Institution would come within the disciplinary jurisdiction of the
University at the time of conduct of University Examination or any other University activity, and he shall be subject
to any punishment that may be imposed by the competent authority of the University for having committed such an
act of indiscipline, misconduct or act unbecoming of a student of the University.

The Principal or the Head of the Affiliated College/Institution may inflict any of the following punishments:
i) Suspension
ii) Expulsion
iii) Rustication for a specified period

iv) Denial of admission to courses of study in the College/Institution concerned.
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v) Denial of admission to the hostel maintained by the College/Institution.
vi) Withdrawal of scholarship or freeship.
vii) Fine for an amount to be specified by order.

Provided that the Principal/Head of the Institution shall not inflict any such punishment before satisfying himself as
to the necessity of the penalty after giving the student(s) concerned an adequate opportunity for being heard and
considering such representation as may be made on behalf of the student(s).

7. Ragging:
(i) Ragging constitutes one or more of any of the following acts:

a) Any conduct by any student or students whether by words spoken or written or by an act which as the effect
of teasing, treating or handling with rudeness a fresher or any other student.

b) Indulging in rowdy or undisciplined activities by any student or students which causes or is likely to cause
annoyance, hardship, physical or psychological harm or to raise fear or apprehension hereof in any
fresher or any other student.

c) Asking any student to do any act which such student will not in the ordinary course do and which has the
effect of causing or generating a sense of shame, or torment or embarrassment so as to adversely affect
the physique or psyche of such fresher or any other student.

d) Any act by a senior student that prevents, disrupts or disturbs the regular academic activity of any other
student or a fresher.

e) Exploiting the services of a fresher or any other student for completing the academic tasks assigned to an
individual or a group of students.

f) Any act of financial extortion or forceful expenditure burden put on a fresher or any other student by
students

g) Any act of physical abuse including all variants of it: sexual abuse, homosexual assaults, tripping, forcing
obscene and lewd acts, gestures, causing bodily harm or any other danger to health or person;

h) Any act or abuse by spoken words, emails, post, public insults which would also include deriving perverted
pleasure, vicarious or sadistic thrill from actively or passively participating in the discomfiture to fresher
or any other student.

For the purpose of this Ordinance, abetment to ragging whether by way of any act, practice or incitement of
ragging will also amount to ragging.

(ii) Ragging in any form constitutes gross indiscipline, and is strictly prohibited within the premises of the Indian
Maritime University or any of its Affiliated Colleges/Institutions or outside.

(iii) It shall be the duty of Hostel Wardens, Faculty, Heads of Departments, Directors of IMU Campuses and
Principals of Affiliated Colleges/Institutions to take all steps necessary to curb the menace of ragging. Failure to do
so will be treated as dereliction of duty.

(iv)  Directors of IMU Campuses and Principals of Affiliated Colleges/Institutions shall have the powers to issue
such instructions and entrust such responsibilities to the Hostel Wardens, Faculty and Heads of Departments as may
be necessary to curb the menace of ragging.

(v)  On receipt of any information of the occurrence of ragging, Hostel Wardens, Faculty, Heads of Departments
of IMU Campuses or of Affiliated Colleges/Institutions shall take immediate action to submit a report to the Director
of an IMU Campus or the Principal of an Affiliated College/Institution, as the case may be, of the identity of those
who have engaged in ragging and the nature of the incident.

Provided further all such cases of ragging shall be reported immediately by the concerned Director of an IMU
Campus or the Principal of an Affiliated College/Institution to the Registrar, IMU.

(vi) The Director of an IMU Campus or the Principal of an Affiliated College/Institution, as the case may be, may
also conduct a suomotu enquiry into any incident of ragging.

(vi) A proven incident of ragging shall be a ground for suspension and award of other punishments contemplated
in IMU’s Statute 32(3) read with this Ordinance to the students found guilty.”

Note:  The Notification published in Chapter-XIII ‘Discipline of students (Statutes 5(xxxv) read with Statutes 32 & 33)°
of the Gazette of India No. 76, dated May 12, 2009 is hereby repealed.
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Ordinance 03 of 2017
[Executive Council resolution no. EC 2016-37-10dated 22.12.2016]
Model Code of Conduct for the Students of IMU Campuses

1. This Model Code of Conduct shall apply to all students of IMU Campuses whether admitted prior to the
commencement of this Code or after, and will apply to all acts committed by them whether inside the Campus or outside.

2. No student or groups of students of IMU Campuses shall indulge in any of the following acts amounting to
misconduct and indiscipline:

(i) Ragging in any form.
(if) Sexual harassment of any kind which shall also include:

Unwelcome sexual proposition/advancements, sexually graphic comments of a body, unwelcome touching, patting,
pinching or leering of parts of the body or persistent offensive or unwelcome sexual jokes and/or comments.

(iif)  Eve-teasing or disrespectful behaviour or any misbehaviour with a girl student, woman staff member/visitor.
(iv)  Arousing communal, caste or regional feeling or creating disharmony among students or employees.

(v) Consuming or possessing dangerous drugs, liquor or other intoxicants.

(vi)  Smoking in public areas.

(vii) Indulging in acts of gambling.

(viii)  Any act of moral turpitude.

(ix) Damaging or defacing or unauthorised shifting of any property of the University or the property of any
employee of the University.

x) Breaking open locked rooms, cupboards, safes, lockers and so on, and unauthorised locking of open rooms
of the University.

(xi) Causing disturbance to and hindering the smooth functioning of classrooms, libraries, laboratories,
workshops, canteens, mess, hostels or office.

(xii) Use of abusive, defamatory, derogatory or intimidatory language against any student or employee of the
University or visitor to the University.

(xiii)  All acts of physical violence including pelting of stones and other objects.

(xiv)  All forms of coercion and intimidation such as wrongful confinements, gheraos, laying siege, sit-ins,
blocking entry and exit, prevention of normal movement of traffic, or any variation of the same, which disrupt the
normal academic and administrative functioning of the University and which deter the Officers, Faculty and other
employees of the University from discharging their duty, and which disturb their right to privacy and free movement.

(xv) Deliberate boycott of classes, practicals and field visits as part of protest.

(xvi)  All forms of demonstration which have the effect of bringing down the public image of the University
including shouting of slogans, display of condemnatory placards, burning of effigies, taking out protest marches,
resorting to hunger strikes and so on.

(xvii)  Talking to the media or publishing/posting of content on the Internet including social media and YouTube
with the intention to slander or bring disrepute to the University, or any student or section of students, or any Officer,
Faculty or other employee of the University.

(xviii)  Bringing any political or other outside influence in respect of academic or disciplinary matters pertaining to
the University.

(xix) Furnishing false certificates or false information in any manner to the University.

(xx) Committing forgery, tampering with the Identity Card or University records, impersonation, misusing
University property (movable or immovable), documents and records, tearing of pages, defacing, burning or in any
way destroying the books, journals, magazines and any material of library or unauthorized photocopying or
possession of library books, journals, magazines or any other material.

(xxi)  Theft of movable property belonging to the University or any person.
(xxii)  Using unfair means in any examination and committing other examination-related offences.

(xxiii) Indulging in plagiarism in projects, assignments and papers submitted by students as a part of their academic
activities.



[9FT H1-E78 4] RA ohT TSAS ¢ STHTYROT 33

3.

(xxiv) Unauthorized occupation of the hostel room or any other University premises and unauthorized acquisition
and use of University property in one’s hostel room or elsewhere.

(xxv)  Causing or colluding in the unauthorized entry of any person into the Campus or in the unauthorized
occupation of any portion of the University premises, including hostels, by any person.

(xxvi) Not joining the Campus on the opening day of a semester and overstaying on leave without valid
justification.

(xxvii) Leaving the Campus without prior permission of the competent authority, and staying outside the Campus
beyond the permitted timings.

(xxviii) Not complying with the stipulations of Parade, Roll Call, Fall-in-Line and Physical Training wherever
applicable.

(xxix) Not maintaining due decorum in class rooms, libraries, laboratories, workshops, hostels, mess and canteen.
(xxx) Improper behaviour while on tour or excursion.

(xxxi) Violation of dress code of IMU.

(xxxii) Any other offence under the law of land.

(xxxiii) Non-compliance with any instructions issued by the Vice Chancellor or any other Competent Authority
from time to time.

A student violating any provisions of this Model Code of Conduct shall be liable for disciplinary action under the

relevant laws of IMU.

4,

A copy of the Model Code of Conduct should be sent to every student along with the letter of admission at the time

of his joining the University. His letter of acceptance of admission would amount to an automatic acceptance of the
Model Code of Conduct and various laws of the University.”

Ordinance 04 of 2017
[Vide Executive Council resolution no. EC 2016-37-12dated 22.12.2016]

“Recruitment Rules for the post of Deputy Librarian

1 Name of the Post Deputy Librarian

2. Number of Posts 2

3. Classification Academic Post, Group “A”

4, Scale of Pay PB3 - Rs.15600 — 39100 AGP — Rs.8000

Shall be eligible for the AGP of Rs.9000 after
completion of five years’ service as Deputy Librarian,
subject to satisfactory performance with the same

designation.
5. Whether selection post or non-selection post By Selection in case of Promotion
6. Age limit for direct recruits Not exceeding 50 years (Relaxable upto 2 years by

Vice Chancellor in deserving cases)

7. Educational and other qualifications required Essential :

for direct recruits @i A Post-Graduate Degree in Library

Science/Information Science/Documentation
Science or an equivalent professional degree with
at least 55% marks (or an equivalent grade) and a
consistently good academic record with knowledge
of computerization of library.

(if) Qualifying in the National Eligibility Test (NET)
in Library Science conducted for the purpose by
the UGC or any other agency approved by the
UGC. However, candidates who have been

awarded Ph.D. in Library Science/Information
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Science/Documentation Science shall be exempted
from the requirement of minimum eligibility
condition of NET.

(iii) At least five years’ experience as an Assistant
Librarian or equivalent in a Central or State
University or in an IIM, IIT or NIT or in a reputed
Research Institute of Central Government or a State
Government.

service,
and

Evidence of innovative
organization of published
computerization of library.

(iv) library

work

Desirable:
M.Phil/Ph.D degree in Library Science/Information
Science/Documentation/Archives & Manuscript
keeping.
8. Whether Age, Educational and other Promotion:
qualifications prescribed for direct recruits Age: No
will apply in the case of ge:
Promotion/Deputation/Absorption Educational & other Qualifications: Yes
Deputation:
Age: Not more than 52 years
Educational & other Qualifications: Yes
Absorption:
Age: Not more than 55 years.
Educational & other Qualifications: Yes
9 Period of Probation, if any Two years for Direct recruits.
10 Method of recruitment. Direct Recruitment/Promotion/Deputation/Absorption.
Direct Recruitment will be done through a Personal
Interview.
11 In case of recruitments other than direct Promotion:
recruitment, Grade from which . S . . s
Promotion/Deputation/Absorption to be made From ASS'SftanF Librarian with at least five years
regular service in IMU.
Deputation:
A person holding analogous post on regular basis (or)
at least five years’ experience as Assistant Librarian in
the pay band of Rs. 15600 — 39100 with GP - Rs.6000
in a Central or State University or in an IIM, IIT or
NIT or in a reputed Research Institute of Central
Government or a State Government.
Absorption:
A deputationist who has worked as Assistant Librarian
satisfactorily for a minimum period of three years in
IMU, subject to concurrence from his parent
organization.
12 If a Departmental Promotion i. The Vice Chancellor as Chairperson.

Committee/Recruitment Committee exist and
what is its composition?

ii. Pro-Vice Chancellor
iii. One nominee of the Executive Council.

iv. Two external subject experts nominated by the
Vice Chancellor

[PART I11—SEC. 4]
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13 Age of superannuation 60 years.

For deputationist, the relevant age of the sponsoring
department/agency will apply.

14 Remarks (i)  The upper age limit will be relaxed for the
candidates belonging to SC/ST/OBC in
accordance with the orders issued by the Govt.
of India from time to time.

(i)  The crucial date for determining the eligibility
conditions shall be the closing date for receipt of
applications from candidates.

Note:  The Notification published in S.No. 49 of Chapter 9 (Recruitment Rules: Academic and Administrative Service)
of the Gazette of India No. 76, dated May 12, 2009 is hereby repealed.

Ordinance 05 of 2017
[Vide Executive Council resolution no. EC 2016-37-12dated 22.12.2016]

Recruitment Rules for the post of Librarian

1 Name of the Post Librarian

2. Number of Posts 1

3. Classification Academic Post, Group “A”

4, Scale of Pay PB4-Rs.37400 — 67000 AGP —Rs.10000.

5. Whether selection post or non-selection post By Selection in case of Promotion.

6. Age limit for direct recruits Age: Not more than 55 years (Relaxable up to 2 years

by Vice Chancellor in deserving cases)

7. Educational and other qualifications required Essential :

for direct recruits (i) A Post-Graduate ~ Degree  in  Library

Science/Information Science/Documentation
Science or an equivalent professional degree with at
least 55% marks (or an equivalent grade) and a
consistently good academic record with knowledge
of computerization of library.

(ii) Qualifying in the National Eligibility Test (NET)
in Library Science conducted for the purpose by
the UGC or any other agency approved by the
UGC. However, candidates who have been
awarded Ph.D. in Library Science/Information
Science/Documentation Science shall be exempted
from the requirement of minimum eligibility
condition of NET.

(iii) At least thirteen years’ experience as a Deputy
Librarian or equivalent in a Central or State
University or in an IIM, IIT or NIT or in a reputed
Research Institute of Central Government or a
State Government.

(iv) Evidence of innovative library experience,
organization of published work and
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computerization of library.
Desirable:

A M.Phil/Ph.D Degree in Library Science/Information

Science/Documentation/Archives and  Manuscript-
keeping.
8. Whether Age, Educational and other Promotion:
qualifications prescribed for direct recruits Age: No
will apply in the case of ge-
Promotion/Deputation/Absorption Educational & other Qualifications: Yes
Deputation:
Age: Not more than 57 years.
Educational & other Qualifications: Yes
Absorption:
Age: Not more than 58 years.
Educational & other Qualifications: Yes
9 Period of Probation, if any Two years for Direct Recruits
10 Method of recruitment. Direct Recruitment/Promotion/Deputation/Absorption.
Direct Recruitment will be done through a Personal
Interview.
11 In case of recruitments by promotion, grade Promotion: From Deputy Librarian with at least
from which promotion/deputation/absorption | thirteen years’ regular service in IMU.
to be made Deputation:A person holding analogous post on
regular basis (or) at least thirteen years’ experience as
Deputy Librarian in the Pay Band of Rs.15600-39100
with Grade Pay of Rs.8000 in a Central or State
University or in an 1IM, IIT or NIT or in a reputed
Research Institute of Central Government or a State
Government.
Absorption:
A Deputationist who has worked as Deputy Librarian
satisfactorily for a minimum period of three years in
IMU, subject to concurrence from his parent
organization.
The same educational and other qualifications as in the
case of direct recruits shall apply for
Promotion/Deputation/Absorption.
12 If a Departmental Promotion e The Vice Chancellor as Chairperson.
Committee/Recruitment Committee exist and i
what is its composition? * Pro-Vice Chancellor
e A nominee of the Visitor
e Two persons not in the service of the University,
who have special knowledge of the subject of the
Library  Science/Library  Administration to be
nominated by the Executive Council
e One person not in the service of the University,
nominated by the Executive Council.
13 Age of superannuation 62 years. For Deputationist, the relevant age of the

sponsoring department/agency will apply.

[PART I11—SEC. 4]
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14 Remarks (@) The upper age limit will be relaxed for the
candidates  belonging to SC/ST/OBC in
accordance with the orders issued by the
Government of India from time to time.

(b) The crucial date for determining the eligibility
conditions shall be the closing Date for receipt of
applications from candidates.

Note:  The Notification published in S.No. 48 of Chapter 9 (Recruitment Rules: Academic and Administrative Service)

of the Gazette of India No. 76, dated May 12, 2009 is hereby repealed.
Ordinance 06 of 2017
[Executive Council resolution no. EC 2016-37-19dated 22.12.2016]

Ordinance on the Biometric Attendance System

This Ordinance will apply to all employees of the Indian Maritime University. “Employee” means any teacher or
non-teaching staff of the University who has been appointed by the University or who stood transferred to the
University by virtue of Section 49 of the IMU Act 2008 and includes deputationists of the University.

2.

10.

11.

12.

13.

The office timings are from 09:30 AM to 05:30 PM with 30 minutes of lunch break and these timings should
be scrupulously observed. The Vice Chancellor may modify these timings for particular categories of
employees or in special cases if circumstances so warrant.

Each working day shall consist of 2 sessions. The forenoon session shall be deemed to be from 9.30 am to
1.30 pm and the afternoon session from 1.30 pm to 5.30 pm.

Early leaving shall be treated on the same footing as late arrival.

All employees, teachers as well as non-teaching staff, other than those who may be specifically exempted by
the Vice Chancellor, will be required to compulsorily mark their arrival and departure times in the Biometric
Attendance System machine.

Arrival in the morning shall be recorded between 9:30 am and 9:40 am. Similarly, departure in the evening
shall be recorded between 5.20 pm and 5.30 pm.

Arrival in the office after 09.40 am and departure from office before 5.20 pm for whatever reason shall be
reckoned as half-a-day's Casual Leave.

Where an employee attends for only half a day, arrival after 9.40 am and departure before 1.20 pm in the
forenoon session, and arrival after 1.40 pm and departure before 5.20 pm in the afternoon session for
whatever reason shall be reckoned as half-a-day's Casual leave.

But late attendance or early departure up to an hour, on not more than two occasions in a month and for
justifiable reasons, may be condoned by the Campus Director or the Registrar as the case may be, provided
the employee makes good this shortfall by working extra time preferably within the same week. This
includes late arrival due to delays in common office transport. In such cases, the Registrar may revise the
transport timings to ensure that such delays are avoided.

No permission for or ratification of late attendance shall be given by anybody other than what is stated in
paras 6 to 8 above.

If the Casual Leave of the employee is already exhausted, it will be treated as Earned Leave or any other
leave to which he is entitled, failing which as leave without pay. Habitual late coming implies lack of
devotion to duty and shall be a ground for disciplinary action.

Where an employee is required to go for an official meeting in the morning in another office directly from
home or to proceed for an official meeting in the late afternoon from where he is not likely to return to office,
an advance written intimation by email or letter to this effect shall be given to the Campus Director or
Registrar as the case may be. Provided that the official meeting is one which the employee has been directed
to attend by an Officer not below the rank of a Deputy Registrar.

Where an employee is required to do official work outside the office as when organizing a function or
receiving and escorting VIPs or undergoing training or is required to proceed on an official tour outside the
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headquarters, an advance written intimation by email or letter to this effect shall be given to the Campus
Director or Registrar as the case may be.

Provided that the official work or tour is one which the employee has been directed to do by the Campus Director
or Registrar as the case may be.

14.  All installed machines and corridors leading to these machines shall be under 24-hour surveillance physically
or through CCTV cameras.

15. Disciplinary/legal action shall be initiated against any employee who doesn’t abide by the Biometric
Attendance System (BAS) or is found to be directly or indirectly tampering with the BAS or with the
surveillance system or unauthorisedly tampering with the attendance particulars.

16. The Biometric Attendance System will be monitored by Administration Section and maintained by IT
section.

The Ordinance shall take retrospective effect from 27.07.2015

1.

Regulation 01 of 2016
[vide Executive Council resolution No.EC 2016-36-36 dated 28-09-2016]
Regulations for the conduct of the meetings of the Executive Council

Membership

The Executive Council shall consist of the following members, namely:—

2.

a) the Vice-Chancellor, who shall be the Chairperson, ex officio;
b) the Pro-Vice-Chancellor, ex officio;

c) the Secretary of Ministry of Shipping, Road Transport and Highways (Department of Shipping),
Government of India, or his nominee not below the rank of a Joint Secretary;

d) the Director-General of Shipping or his nominee not below the rank of a Joint Secretary;
e) The Chairman, Indian Port Association, New Delhi;

f) the Financial Adviser, Ministry of Shipping, Road Transport and Highways (Department of Shipping),
Government of India, or his nominee not below the rank of a Joint Secretary;

g) five members to be nominated by the Visitor having special knowledge and/or practical experience in
respect of maritime-education, industry, science or technology and other related subjects on the
recommendation of the Vice-Chancellor, out of a panel of at least ten persons;

h) one member not below the rank of Joint Secretary to be appointed by the Central Government to represent
the Ministry of Defence of the Central Government

i) one Dean of Schools of Studies nominated by the Vice- Chancellor by rotation on the basis of seniority
j) two Directors nominated by the Vice-Chancellor by rotation on the basis of seniority;

k) three Principals of the affiliated colleges and academic institutions nominated by the Executive Council by
rotation;

I) one Vice-Chancellor present or former, of any technical University; and
m) one representative of the Government of the State where University is located.
The Registrar shall be ex officio Secretary of the Executive Council.

Tenure of Members

a.  The members of the Executive Council other than ex-officio members shall hold office for a term of
three years.

b. The 3-year tenure of a nominated Member shall commence from the date of written intimation
regarding his nomination by IMU.

c. The term of a member appointed to a casual vacancy shall be the residue of the term for which the
person of whose place he fills would have been a member.
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3. Number of meetings
a. There shall be not less than four meetings of the Executive Council in a calendar year.
b.  The maximum interval between two meetings shall not be more than 150 days.

4. Convening of meetings

a. The Vice Chancellor, in his capacity as ex-officio Chairperson of the Executive Council, shall convene
the meetings of the Executive Council.

b. The Vice Chancellor may also convene a special meeting if a request is made in writing by at least ten
members of the Executive Council.

c. The meetings of the Executive Council shall ordinarily be held at Chennai. They may also be held at
such other places in India if the Vice Chancellor deems it fit.

d. A meeting may be convened on any day excluding a National Holiday.

e. The Vice Chancellor shall have the right to cancel or postpone a meeting for valid reasons to be
communicated to all the members.

5. Notice of the meetings

a. The Registrar shall issue a notice of the meeting to all the members of the Executive Council by giving
at least fourteen days’ time ordinarily.

Provided that an urgent meeting of the Executive Council may be convened by giving a shorter notice
of not less than three days’ time for valid reasons to be communicated to all the members.

b. Notice for every meeting shall be given to every member by hand/post/fax/e-mail. For computing
‘notice time’, the date on which it is sent by e-mail shall be the criterion.

6. Quorum
1. Seven members of the Executive Council shall form the quorum for a meeting.
2. No business should be transacted when the quorum is not present.
3. Participation in the meeting through electronic mode shall not be permitted.
4

No member can depute a nominee to attend the meeting unless he is expressly authorised to do so as
per Statute 11(1).

5. The Vice Chancellor may invite any expert as ‘Special Invitee’ to attend the meeting but such person
shall not be counted for the purposes of quorum and shall not be eligible to vote.

7. Presiding over meetings

a. The Vice Chancellor, in his capacity as ex-officio Chairperson of the Executive Council, shall preside
over the meetings.

b. If the Vice Chancellor is unable to attend the meeting for any reason, then the Pro-Vice Chancellor, or
in the absence of both, any other member chosen by the members present at the meeting shall preside.

8. Attendance and Leave of absence

a. The Vice Chancellor may grant leave of absence to a member not present in the meeting and such leave
of absence shall be recorded in the minutes of the meeting.

b. An Attendance Register containing the names and signatures of the members present at the meeting
shall be maintained by the Registrar.

c. Every member who attends the meeting apart from the Vice Chancellor, the Registrar and the Special
Invitees, if any, shall sign the attendance register at that meeting.

d. The Attendance Register shall be kept in the custody of the Registrar and shall be maintained for a
period of at least five years.

9. Agenda Items and Notes

a. The Vice Chancellor, in his capacity as ex-officio Chairperson of the Executive Council, shall decide
the Agenda Items for the meeting.
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Each Agenda Item requiring approval at the meeting shall have an Agenda Note setting out the details
of the proposal, its scope and implications (administrative, financial, legal etc. wherever applicable),
the nature of interest, if any, of a member, duly supported by copies of the relevant documents. The
Agenda Notes shall be prepared by the Registrar and got approved by the Vice Chancellor before it is
sent to the members.

The pages of the Agenda Notes shall be consecutively numbered and the Registrar shall initial every
page by way of authentication.

The Agenda Notes for the meeting shall be ordinarily sent at least 7 days prior to the date of the
Executive Council meeting.

The Agenda Notes for the meeting shall be given to every member shall be sent to every member
ordinarily by e-mail only. The Agenda Notes may also be sent by post if a member makes a specific
request. However, hard copies of the complete Agenda Notes will be placed on the table of each
member. For computing the time, the date on which the Agenda Notes are sent by e-mail shall be the
relevant criterion.

Notwithstanding sub-para ‘d’ above, if the Vice Chancellor considers that any Agenda Item is urgent or
important, he may direct the Agenda Notes to be sent even after the seven-day deadline or even place it
on the table at the time of the meeting. Similarly, where the Vice Chancellor considers that an Agenda
Item is sensitive or confidential and it would not be prudent to circulate it in advance, he may cause it
to be placed on the table at the time of the meeting.

If the Executive Council considers that the Agenda Note of a certain item is incomplete or that the time
for mulling over the issues is inadequate, it can defer the Agenda Item to the next meeting.

If the Vice Chancellor considers that a particular Agenda Item is contentious and is consuming a
disproportionate amount of time at the meeting with no decision being reached or that the Agenda Note
is defective, he may defer the Agenda Item to the next meeting.

Each Agenda Item shall be numbered as follows: EC (Calendar year) - (Number of the Executive
Council meeting) - (Serial number of the Agenda Item). For example, the tenth Agenda Item of the 36"
Executive Council Meeting held on 28.09.2016 shall be numbered as ‘EC 2016-36-10’.

10.  Decision Making

a.

Ordinarily, all decisions of the meeting shall be by the consensus of all members. Where warranted, the
Chairman may put a motion to vote and the resolution shall be based on simple majority. In case of a
tie, the Chairman shall have a casting vote.

The name(s) of the member(s) who dissented or abstained from the resolution shall be recorded with
the reasons, if any, in the minutes of the meeting.

The name(s) of the member(s) who recused themselves from the discussion due to their interest in a
particular Agenda Item shall be recorded in the minutes of the meeting.

11.  Minutes of the meeting

a.
b.

The Registrar shall prepare the minutes of the meeting with the approval of the Vice Chancellor.

The minutes shall record the names of the members present in the meeting, the names of the members
who were granted leave of absence, the names of the Special Invitees, if any, who attended the
meeting.

Apart from the resolution/decision, the minutes may contain a fair and correct summary of the
deliberations. In case of major decisions, the rationale thereof shall also be indicated. Where any earlier
resolution/decision is superseded or modified, the minutes shall contain a reference to such earlier
resolution/decision. The minutes shall be based only on the actual deliberations that took place in the
course of the meeting, and not on the basis of any written communications that may have been received
from absentee members.

The pages of the minutes shall be consecutively numbered and the Registrar shall initial every page to
guard against tampering of the minutes in any manner in the future.

The minutes of the meeting shall be sent by e-mail to all the members of the Executive Council
(including those who were absent) ordinarily within 15 days from the date of the meeting but not later
than 30 days.

The minutes of the meeting shall be sent by e-mail as well as by post to the Chancellor and the Visitor.
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g. The errata, if any, to the minutes may be issued by the Registrar with the approval of the Vice
Chancellor before the date of the next meeting of the Executive Council.

h.  Follow-up action on the minutes as approved by the Vice Chancellor shall be taken without waiting for
the confirmation of the minutes at the next meeting of the Executive Council. It shall be the
responsibility of the Registrar to take prompt follow-up action on the decisions taken, and to place an
Action Taken Report at the next meeting of the Executive Council.

i.  Comments on the wording of the minutes, if any, received from the members shall be considered at the
time of confirmation of the minutes at the next meeting of the Executive Council before the minutes are
confirmed. However, such comments shall be entertained only from those members who were actually
present at the meeting.

j- The Registrar shall be the custodian of the minutes of the meetings of the Executive Council. The
minutes (along with the Agenda Notes) shall be preserved permanently both in physical and electronic
form.

12.  Passing of Resolution-by-Circulation

a.  Without prejudice to the Vice Chancellor’s powers under Section 12 (3) of the IMU Act, 2008, if the
Vice Chancellor is of the opinion that an immediate decision is necessary in any matter, he may direct
the Registrar to send the Agenda Note of the item-by-Circulation together with a draft resolution - by
email - to all the members of the Executive Council giving them not less than three clear working days
for their comments, if any. If no comments are received from a member within the time limit specified,
it shall be presumed that he has no objection to the proposal.

b. The date of the Resolution-by-Circulation shall be the last date given to the members for their
comments on the Agenda Item-by-Circulation.

c. A member may seek clarification or additional information from the Registrar with regard to the
Agenda Item-by-Circulation.

d. In cases where not less than ten members make a request that the Agenda Item-by-Circulation is best
discussed in a regular meeting of the Executive Council, the Vice Chancellor shall include the subject
as an Agenda Item in the next regular meeting. In all other cases, the Resolution-by-Circulation is
deemed to be approved.

e. Ordinarily, only urgent but not important Agenda Items shall be placed before the Executive Council-
by-Circulation.

f.  No resolution on an Agenda Item shall be passed by-Circulation after the notice convening a regular
meeting of the Executive Council has been issued.

g. Agenda Note of an item-by-Circulation shall not be sent to the members who have an interest in that
particular matter and the same shall be recorded in the Agenda Note as well as the Resolution-by-
Circulation issued thereafter.

h. The Resolution-by-Circulation shall be placed before the next Executive Council meeting for
confirmation.

13.  Sequence of Agenda Items

a. The first Agenda Item of a regular meeting of the Executive Council shall be the confirmation of the
minutes of the previous meeting.

b. The second Agenda Item shall be the Action Taken Report on the minutes of the previous meeting.
c. The next set of Agenda Items may be the confirmation of the various Resolutions-by-Circulation.

d. The next set of Agenda Items may be reporting of the various decisions taken by the Vice Chancellor
under Section 12(3) of the IMU Act, 2008.

e. The next set of Agenda Items may be the reporting of the minutes of the immediate past meetings of
the Academic Council and the Finance Committee.

f.  This will be followed by all other Agenda Items for information/decision.
14.  Obligations of Members

a. The Agenda Notes and minutes sent to the members of the Executive Council are confidential in nature
and should not be divulged to outsiders.
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b. If any member has any interest in any Agenda Item under the consideration of the Executive Council,
then he should suomotu recuse himself from the deliberations for the particular Agenda Item.

c. If a member becomes disqualified to be a member of the Executive Council under the IMU Act,
Statutes or Ordinances, then he should suomotu inform this fact to the Registrar at the earliest.”

Note:  The Notification published in the Gazette of India No. 441, dated 2" December 16, 2016 ‘of [vide Executive
Council resolution No.EC 2016-36-36 dated 28-09-2016]is hereby repealed

Regulation 02 of 2016
[Finance Committee Resolution FC 2016-24-20]
Regulations for the conduct of the meetings of the Finance Committee.
1. Membership
The Finance Committee shall consist of the following members, namely:—
(i)  the Vice-Chancellor;
(i)  the Pro-Vice-Chancellor;

(iii)  three persons nominated by the Executive Council, out of whom at least one shall be a member of the
Executive Council;

(iv)  three persons nominated by the Visitor; and
(v) atleast one person to be nominated by the Court.
2. Tenure of Members

a. The members of the Finance Committee other than ex-officio members shall hold office for a term of
three years.

b. The 3-year tenure of a nominated Member shall commence from the date of written intimation regarding
his nomination by IMU.

c. The term of a member appointed to a casual vacancy shall be the residue of the term for which the
person of whose place he fills would have been a member.

3. Number of meetings
a. There shall be not less than three meetings of the Finance Committee in a calendar year.
b. The maximum interval between two meetings shall not be more than 150 days.

4.  Convening of meetings

a. The Vice Chancellor, in his capacity as ex-officio Chairperson of the Finance Committee, shall convene
the meetings of the Finance Committee.

b. The Vice Chancellor may also convene a special meeting if a request is made in writing by at least five
members of the Finance Committee.

c. The meetings of the Finance Committee shall ordinarily be held at Chennai. They may also be held at
such other places in India if the Vice Chancellor deems it fit.

d. A meeting may be convened on any day excluding a National Holiday.

e. The Vice Chancellor shall have the right to cancel or postpone a meeting for valid reasons to be
communicated to all the members.

5. Notice of the meetings

a. The Finance Officer shall issue a notice of the meeting to all the members of the Finance Committee by
giving at leastfourteen days’ time ordinarily.

Provided that an urgent meeting of the Finance Committee may be convened by giving a shorter notice
of not less than three days’ time for valid reasons to be communicated to all the members.

b. Notice for every meeting shall be given to every member by hand/post/fax/e-mail. For computing ‘notice
time’, the date on which it is sent by e-mail shall be the criterion.
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6. Quorum

1.

Five members of the Finance Committee shall form the quorum for a meeting.

2. No business should be transacted when the quorum is not present.
3. Participation in the meeting through electronic mode shall not be permitted.
4. No member can depute a nominee to attend the meeting.
5. The Vice Chancellor may invite any expert as ‘Special Invitee’ to attend the meeting but such person
shall not be counted for the purposes of quorum and shall not be eligible to vote.
7. Presiding over meetings
a. The Vice Chancellor, in his capacity as ex-officio Chairperson of the Finance Committee, shall preside
over the meetings.
b. If the Vice Chancellor is unable to attend the meeting for any reason, then the Pro-Vice Chancellor, or
in the absence of both, any other member chosen by the members present at the meeting shall preside.
8. Attendance and Leave of absence
a. The Vice Chancellor may grant leave of absence to a member not present in the meeting and such leave
of absence shall be recorded in the minutes of the meeting.
b. An Attendance Register containing the names and signatures of the members present at the meeting
shall be maintained by the Finance Officer.
c. Every member who attends the meeting apart from the Vice Chancellor, the Finance Officer and the
Special Invitees, if any, shall sign the attendance register at that meeting.
d. The Attendance Register shall be kept in the custody of the Finance Officer and shall be maintained for

a period of at least five years.

9. Agenda Items and Notes

a.

The Vice Chancellor, in his capacity as ex-officio Chairperson of the Finance Committee, shall decide
the Agenda Items for the meeting.

Each Agenda Item requiring approval at the meeting shall have an Agenda Note setting out the details
of the proposal, its scope and implications (administrative, financial, legal etc. wherever applicable),
the nature of interest, if any, of a member, duly supported by copies of the relevant documents. The
Agenda Notes shall be prepared by the Finance Officer and got approved by the Vice Chancellor
before it is sent to the members.

All proposals relating to creation of posts, and those items which have not been included in the Budget,
should be examined by the Finance Committee before they are considered by the Executive Council.

The annual accounts and the financial estimates of the University prepared by the Finance Officer shall
be laid before the Finance Committee for consideration and comments and thereafter submitted to the
Executive Council for approval.

The Finance Committee shall recommend limits for the total recurring expenditure and the total non-
recurring expenditure for the year, based on the income and resources of the University (which, in the
case of productive works, may include the proceeds of loans).

The pages of the Agenda Notes shall be consecutively numbered and the Finance Officer shall initial
every page by way of authentication.

The Agenda Notes for the meeting shall be ordinarily sent at least 7 days prior to the date of the
meeting of the Finance Committee.

The Agenda Notes for the meeting shall be sent to every member ordinarily by e-mail only. The
Agenda Notes may also be sent by post if a member makes a specific request. However, hard copies of
the complete Agenda Notes will be placed on the table of each member. For computing the time, the
date on which the Agenda Notes are sent by e-mail shall be the relevant criterion.

Notwithstanding sub-para ‘g’ above, if the Vice Chancellor considers that any Agenda Item is urgent or
important, he may direct the Agenda Notes to be sent even after the seven-day deadlineor even place it
on the table at the time of the meeting. Similarly, where the Vice Chancellor considers that an Agenda
Item is sensitive or confidential and it would not be prudent to circulate it in advance, he may cause it
to be placed on the table at the time of the meeting.
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If the Finance Committee considers that the Agenda Note of a certain item is incomplete or that the
time for mulling over the issues is inadequate, it can defer the Agenda Item to the next meeting.

If the Vice Chancellor considers that a particular Agenda Item is contentious and is consuming a
disproportionate amount of time at the meeting with no decision being reached or that the Agenda Note
is defective, he may defer the Agenda Item to the next meeting.

Each Agenda Item shall be numbered as follows: FC (Calendar year) - (Number of the Finance
Committee meeting) - (Serial number of the Agenda Item). For example, the tenth Agenda Item of the
24" Finance Committee Meeting held on 28.09.2016 shall be numbered as ‘FC 2016-24-10".

10.  Decision Making

a.

Ordinarily, all decisions of the meeting shall be by the consensus of all members. Where warranted, the
Chairman may put a motion to vote and the resolution shall be based on simple majority. In case of a
tie, the Chairman shall have a casting vote.

The name(s) of the member(s) who dissented or abstained from the resolution shall be recorded with
the reasons, if any, in the minutes of the meeting.

The name(s) of the member(s) who recused themselves from the discussion due to their interest in a
particular Agenda Item shall be recorded in the minutes of the meeting.

11.  Minutes of the meeting

a.
b.

The Finance Officer shall prepare the minutes of the meeting with the approval of the Vice Chancellor.

The minutes shall record the names of the members present in the meeting, the names of the members
who were granted leave of absence, the names of the Special Invitees, if any, who attended the
meeting.

Apart from the resolution/decision, the minutes may contain a fair and correct summary of the
deliberations. In case of major decisions, the rationale thereof shall also be indicated. Where any earlier
resolution/decision is superseded or modified, the minutes shall contain a reference to such earlier
resolution/decision.

The pages of the minutes shall be consecutively numbered and the Finance Officer shall initial every
page to guard against tampering of the minutes in any manner in the future.

The minutes of the meeting shall be sent by e-mail to all the members of the Finance Committee
(including those who were absent) ordinarily within 15 days from the date of the meeting but not later
than 30 days.

The errata, if any, to the minutes may be issued by the Finance Committee with the approval of the
Vice Chancellor before the date of the next meeting of the Finance Committee.

Follow-up action on the minutes as approved by the Vice Chancellor shall be taken without waiting for
the confirmation of the minutes at the next meeting of the Finance Committee. It shall be the
responsibility of the Finance Officer to take prompt follow-up action on the decisions taken, and to
place an Action Taken Report at the next meeting of the Finance Committee.

Comments on the wording of the minutes, if any, received from the members shall be considered at the
time of confirmation of the minutes at the next meeting of the Finance Committee before the minutes
are confirmed. However, such comments shall be entertained only from those members who were
actually present at the meeting.

The Finance Officer shall be the custodian of the minutes of the meetings of the Finance Committee.
The minutes (along with the Agenda Notes) shall be preserved permanently both in physical and
electronic form.

12.  Passing of Resolution-by-Circulation

a.

Without prejudice to the Vice Chancellor’s powers under Section 12 (3) of the IMU Act, 2008, if the
Vice Chancellor is of the opinion that an immediate decision is necessary in any matter, he may direct
the Finance Officer to send the Agenda Note of the item-by-Circulation together with a draft resolution
- by email - to all the members of the Finance Committee giving them not less than three clear working
days for their comments, if any. If no comments are received from a member within the time limit
specified, it shall be presumed that he has no objection to the proposal.

The date of the Resolution-by-Circulation shall be the last date given to the members for their
comments on the Agenda Item-by-Circulation.
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13.

14.

1.

A member may seek clarification or additional information from the Finance Officer with regard to the
Agenda Item-by-Circulation.

In cases where not less than five members make a requestthat the Agenda Item-by-Circulation is best
discussed in a regular meeting of the Finance Committee, the Vice Chancellor shall include the subject
as an Agenda Item in the next regular meeting. In all other cases, the Resolution-by-Circulation is
deemed to be approved.

Ordinarily, only urgent but not important Agenda Items shall be placed before the Finance Committee-
by-Circulation.

No resolution on an Agenda Item shall be passed by-Circulation after the notice convening a regular
meeting of the Finance Committee has been issued.

Agenda Note of an item-by-Circulation shall not be sent to the members who have an interest in that
particular matter and the same shall be recorded in the Agenda Note as well as the Resolution-by-
Circulation issued thereafter.

The Resolution-by-Circulation shall be placed before the next Finance Committee meeting for
confirmation.

Sequence of Agenda Items

a.

€.

The first Agenda Item of a regular meeting of the Finance Committee shall be the confirmation of the
minutes of the previous meeting.

The second Agenda Item shall be the Action Taken Report on the minutes of the previous meeting.
The next set of Agenda Items may be the confirmation of the various Resolutions-by-Circulation.

The next set of Agenda Items may be reporting of the various decisions taken by the Vice Chancellor
under Section 12(3) of the IMU Act, 2008.

This will be followed by all other Agenda Items for information/decision.

Obligations of Members

a. The Agenda Notes and minutes sent to the members of the Finance Committee are confidential in
nature and should not be divulged to outsiders.

b. If any member has any interest in any Agenda Item under the consideration of the Finance Committee,
then he should suomotu recuse himself from the deliberations for the particular Agenda Item.

c. If a member becomes disqualified to be a member of the Finance Committee under the IMU Act,
Statutes or Ordinances, then he should suo motu inform this fact to the Finance Officerat the earliest.

Regulation 03 of 2016
[Academic Council Resolution AC 2016-16-08]
Regulations for the conduct of the meetings of the
Academic Council.
Membership

The Academic Council shall consist of the following members, namely:—

a)
b)

c)

d)

€)
f)

9)
h)

the Vice-Chancellor, who shall be the Chairperson, ex officio;

the Pro-Vice-Chancellor, ex officio;

the Chief Surveyor, Directorate General of Shipping, Ministry of Shipping, Road Transport and Highways
(Department of Shipping), Government of India, or his nominee;

the Nautical Adviser, Directorate General of Shipping, Ministry of Shipping, Road Transport and Highways
(Department of Shipping), Government of India, or his nominee;

the Deans of School of Studies;

all Directors of University maintained Campuses;

all Heads of University teaching Departments;

one Professor from each University teaching Department by rotation on the basis of seniority to be
nominated by the Vice Chancellor;
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i) three eminent experts in the field of Maritime Studies and related subjects, nominated by the Vice
Chancellor; and

j)  two Principals of recognised Colleges

The Registrar shall be ex officio Secretary of the Academic Council.

2. Tenure of Members

d.

The members of the Academic Council other than ex-officio members shall hold office for a term of
three years.

e. The 3-year tenure of a nominated Member shall commence from the date of written intimation
regarding his nomination by IMU.
f. The term of a member appointed to a casual vacancy shall be the residue of the term for which the
person of whose place he fills would have been a member.
3. Number of meetings
c. There shall be not less than two meetings of the Academic Council in a calendar year.
d. The maximum interval between two meetings shall not be more than 180 days.
4, Convening of meetings
a. The Vice Chancellor, in his capacity as ex-officio Chairperson of the Academic Council, shall convene
the meetings of the Academic Council.
b. The Vice Chancellor may also convene a special meeting if a request is made in writing by at least nine
members of the Academic Council.
c. The meetings of the Academic Council shall ordinarily be held at Chennai. They may also be held at
such other places in India if the Vice Chancellor deems it fit.
d. A meeting may be convened on any day excluding a National Holiday.
e. The Vice Chancellor shall have the right to cancel or postpone a meeting for valid reasons to be
communicated to all the members.
5. Notice of the meetings
a. The Registrar shall issue a notice of the meeting to all the members of the Academic Council by giving
at least fourteen days’ time ordinarily.
Provided that an urgent meeting of the Academic Council may be convened by giving a shorter notice
of not less than three days’ time for valid reasons to be communicated to all the members.
b. Notice for every meeting shall be given to every member by hand/post/fax/e-mail. For computing
‘notice time’, the date on which it is sent by e-mail shall be the criterion.
6. Quorum
a. Nine members of the Academic Council shall form the quorum for a meeting.
b. No business should be transacted when the quorum is not present.
c. Participation in the meeting through electronic mode shall not be permitted.
d. No member can depute a nominee to attend the meeting unless he is expressly authorised to do so as
per Statute 14(1).
e. The Vice Chancellor may invite any expert as ‘Special Invitee’ to attend the meeting but such person
shall not be counted for the purposes of quorum and shall not be eligible to vote.
7. Presiding over meetings
a. The Vice Chancellor, in his capacity as ex-officio Chairperson of the Academic Council, shall preside
over the meetings.
b. If the Vice Chancellor is unable to attend the meeting for any reason, then the Pro-Vice Chancellor, or

in the absence of both, any other member chosen by the members present at the meeting shall preside.
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8. Attendance and Leave of absence

a. The Vice Chancellor may grant leave of absence to a member not present in the meeting and such leave
of absence shall be recorded in the minutes of the meeting.

b. An Attendance Register containing the names and signatures of the members present at the meeting
shall be maintained by the Registrar.

c. Every member who attends the meeting apart from the Vice Chancellor, the Registrar and the Special
Invitees, if any, shall sign the attendance register at that meeting.

d. The Attendance Register shall be kept in the custody of the Registrar and shall be maintained for a
period of at least five years.

9. Agenda Items and Notes

a. The Vice Chancellor, in his capacity as ex-officio Chairperson of the Academic Council, shall decide
the Agenda Items for the meeting.

b. Each Agenda Item requiring approval at the meeting shall have an Agenda Note setting out the details
of the proposal, its scope and implications (administrative, financial, legal etc. wherever applicable),
the nature of interest, if any, of a member, duly supported by copies of the relevant documents. The
Agenda Notes shall be prepared by the Registrar and got approved by the Vice Chancellor before it is
sent to the members.

c. The pages of the Agenda Notes shall be consecutively numbered and the Registrar shall initial every
page by way of authentication.

d. The Agenda Notes for the meeting shall be ordinarily sent at least 7 days prior to the date of the
Academic Council meeting.

e. The Agenda Notes for the meeting shall be sent to every member ordinarily by e-mail only. The
Agenda Notes may also be sent by post if a member makes a specific request. However, hard copies of
the complete Agenda Notes will be placed on the table of each member. For computing the time, the
date on which the Agenda Notes are sent by e-mail shall be the relevant criterion.

f.  Notwithstanding sub-para ‘d’ above, if the Vice Chancellor considers that any Agenda Item is urgent or
important, he may direct the Agenda Notes to be sent even after the seven-day deadline or even place it
on the table at the time of the meeting. Similarly, where the Vice Chancellor considers that an Agenda
Item is sensitive or confidential and it would not be prudent to circulate it in advance, he may cause it
to be placed on the table at the time of the meeting.

g. If the Academic Council considers that the Agenda Note of a certain item is incomplete or that the time
for mulling over the issues is inadequate, it can defer the Agenda Item to the next meeting.

h. If the Vice Chancellor considers that a particular Agenda Item is contentious and is consuming a
disproportionate amount of time at the meeting with no decision being reached or that the Agenda Note
is defective, he may defer the Agenda Item to the next meeting.

i. Each Agenda Item shall be numbered as follows: AC (Calendar year) - (Number of the Academic
Council meeting) - (Serial number of the Agenda Item). For example, the tenth Agenda Item of the 16"
Academic Council Meeting held on 08.12.2016 shall be numbered as ‘AC 2016-16-10".

10.  Decision Making

a. Ordinarily, all decisions of the meeting shall be by the consensus of all members. Where warranted, the
Chairman may put a motion to vote and the resolution shall be based on simple majority. In case of a
tie, the Chairman shall have a casting vote.

b. The name(s) of the member(s) who dissented or abstained from the resolution shall be recorded with
the reasons, if any, in the minutes of the meeting.

c. The name(s) of the member(s) who recused themselves from the discussion due to their interest in a
particular Agenda Item shall be recorded in the minutes of the meeting.

11.  Minutes of the meeting
a. The Registrar shall prepare the minutes of the meeting with the approval of the Vice Chancellor.

b. The minutes shall record the names of the members present in the meeting, the names of the members
who were granted leave of absence, the names of the Special Invitees, if any, who attended the
meeting.
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Apart from the resolution/decision, the minutes may contain a fair and correct summary of the
deliberations. In case of major decisions, the rationale thereof shall also be indicated. Where any earlier
resolution/decision is superseded or modified, the minutes shall contain a reference to such earlier
resolution/decision. The minutes shall be based only on the actual deliberations that took place in the
course of the meeting, and not on the basis of any written communications that may have been received
from absentee members.

The pages of the minutes shall be consecutively numbered and the Registrar shall initial every page to
guard against tampering of the minutes in any manner in the future.

The minutes of the meeting shall be sent by e-mail to all the members of the Academic Council
(including those who were absent) ordinarily within 15 days from the date of the meeting but not later
than 30 days.

The minutes of the meeting shall be sent by e-mail as well as by post to the Chancellor and the Visitor.

The errata, if any, to the minutes may be issued by the Registrar with the approval of the Vice
Chancellor before the date of the next meeting of the Academic Council.

Follow-up action on the minutes as approved by the Vice Chancellor shall be taken without waiting for
the confirmation of the minutes at the next meeting of the Academic Council. It shall be the
responsibility of the Registrar to take prompt follow-up action on the decisions taken, and to place an
Action Taken Report at the next meeting of the Academic Council.

Comments on the wording of the minutes, if any, received from the members shall be considered at the
time of confirmation of the minutes at the next meeting of the Academic Council before the minutes
are confirmed. However, such comments shall be entertained only from those members who were
actually present at the meeting.

The Registrar shall be the custodian of the minutes of the meetings of the Academic Council. The
minutes (along with the Agenda Notes) shall be preserved permanently both in physical and electronic
form.

12.  Passing of Resolution-by-Circulation

a.

Without prejudice to the Vice Chancellor’s powers under Section 12 (3) of the IMU Act, 2008, if the
Vice Chancellor is of the opinion that an immediate decision is necessary in any matter, he may direct
the Registrar to send the Agenda Note of the item-by-Circulation together with a draft resolution - by
email - to all the members of the Academic Council giving them not less than three clear working days
for their comments, if any. If no comments are received from a member within the time limit specified,
it shall be presumed that he has no objection to the proposal.

The date of the Resolution-by-Circulation shall be the last date given to the members for their
comments on the Agenda Item-by-Circulation.

A member may seek clarification or additional information from the Registrar with regard to the
Agenda Item-by-Circulation.

In cases where not less than nine members make a request that the Agenda Item-by-Circulation is best
discussed in a regular meeting of the Academic Council, the Vice Chancellor may include the subject
as an Agenda Item in the next regular meeting. In all other cases, the Resolution-by-Circulation is
deemed to be approved.

Ordinarily, only urgent but not important Agenda Items shall be placed before the Academic Council-
by-Circulation.

No resolution on an Agenda Item shall be passed by-Circulation after the notice convening a regular
meeting of the Academic Council has been issued.

Agenda Note of an item-by-Circulation shall not be sent to the members who have an interest in that
particular matter and the same shall be recorded in the Agenda Note as well as the Resolution-by-
Circulation issued thereafter.

The Resolution-by-Circulation shall be placed before the next Academic Council meeting for
confirmation.

13.  Sequence of Agenda Items

a.

The first Agenda Item of a regular meeting of the Academic Council shall be the confirmation of the
minutes of the previous meeting.
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b. The second Agenda Item shall be the Action Taken Report on the minutes of the previous meeting.
c. The next set of Agenda Items may be the confirmation of the various Resolutions-by-Circulation.

d. The next set of Agenda Items may be reporting of the various decisions taken by the Vice Chancellor
under Section 12(3) of the IMU Act, 2008.

e. The next set of Agenda Items may be the reporting of the minutes of the immediate past meetings of
the various School Boards.

f.  This will be followed by all other Agenda Items for information/decision.
14.  Obligations of Members

a. The Agenda Notes and minutes sent to the members of the Academic Council are confidential in nature
and should not be divulged to outsiders.

b. If any member has any interest in any Agenda Item under the consideration of the Academic Council,
then he should suomotu recuse himself from the deliberations for the particular Agenda Item.

c. If a member becomes disqualified to be a member of the Academic Council under the IMU Act,
Statutes or Ordinances, then he should suomotuinform this fact to the Registrar at the earliest.”

S.V. DURGA PRASAD, Registrar
[ADVT.-111/4/Exty./51/17]
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